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New Delhi, dated this the 2  February, 2000

HON BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HON BLE MR. KULDIP SINGH, MEMBER (J)

|. O.A. No. 23i) of 1995

shri Dinesh Tripathi,

S/o Shri J.N. Tripathi,

R/¢ C-46, Gujranwala Apartments,

J &8lock, Vikaspuri,

New Delhi-110018. .. Applicant

(Bv Advocate: Shri M.L.Chawla)
versus

1. Lt. Governor, Delhi
through the Chief Secretary,
Delhi Administration,
Delhi-110005.

Z. The Director,
Delhi Energy Devlopment Agency,
NCT of Delhi,
37, Institutional Area,
Tughlakabad,
New - Delhi-110062.

“w

The Chairman-cum-Development Commissioner,
Delhi Energy Development Agency,

Transport Authority,

5/9, Underhill Road,

Delhi--110007. .. Respondents

(v Advocate: Mrs. Meera Chhibber)
2. O.A. No. 1954 of 1995
Shri Ravi Tripathi,
s/0 Shri J.N.Tripathi,
R/o C-46, Gujranwala Apartments,
"3 Block, Vikaspuri,
New Delhi-110018. .. Applicant
(¢£y Advocate: Shri M.L.Chawla)
Versus

1. Lt. Governor, Delhi .

through the Chief Secretary,

NCT of Delhi, Delhi. .. Respondents
(By Advocate: Mrs. Meera Chhibber)

ORDER

HON BLE MR. S.R. ADIGE

as these tws 0as inwlve common quastions of 1gu
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and Pact, they are being di sposed of by this common

order.

2. pplicants challenge respondents’ orders

tarminating their services. Thay seek reinststement,

grant of tsﬁporary status and reqularisation vi th

consequential penefitse

3. adni ttedly iqapli&ts ware angaged by Dalhi

Energey Davelopment ngency, Wich is a soclaty

reni stered undsr ths pcieties Registration act

(annexure-R-1 and R-11) and is not a Govt. Department

Respondents sre therefore oorrect when they §tate that
the enployees of the agency esre not Go vt. servents |
and are not emnployess of Delhi adninistrotion and hance
their grievance cannot be adjudi cated by ths Tribunal.

tpplicants’ counsel has not shoun us gny notification

{ ssuad under Section 14(2) aT act bringing DEDA

vithin theTribunal's juri sdiction.

4, roplicants' cunsel shri Chaula has argued thst
DENa is in effect a part and parcel of the Govt, of NCT
of Nelhi as its aims and objects are to implenent Govt; o
poliey and sll the Members of its go verning Body are

draun Pfom emongst Govt. officers.Hence he srgues that
the Tribunal has juri sdiction in these 2 Oas. In this ‘
connaction he places reliance on ths Hon'ble a:pré;a:a J

burt's judgment in the Ca;e of Hussain Bhal Vs, aAlsth

Factory Tezhilali Union aIR 1978 sC 1410,

5. We are unable to agree with Sri Oeda's
contentions., It is clear that DEDA is a Society fegisterfzjﬁ ,.::

under the S cieties Registration act and Section 1:4 aT ac?

is clear that unless such a Registered P ciety isnotified, -
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it dopes not oome

In these circumstances, the ruling

case (supra) doe

6.

grante
to support his ontenti

time has been grantea to him, no suc

have be

notif‘ication.having been issued,

-3-

$hri Chaula had sought for an

within the Tribunal s juriediction.

in Husssain Bhai's

s not advance spplicants’ case.

d had been

d further time to furnish sddle materisl
ons, but although sufficient

h materials

sn furnished to "satisfy us that despite no

the Tribunal still

has jurisdiction to adjudicate this di sputeo inwking

a Registered S cletye

7.

The O as are therefore di snissed for lack‘of"'

juri sdi ction leaving it open to spplicants to sgitato

their claims before the sppropri ate forum in acoordancg

with law, if so advi sed.No mstse

record.

Let a copy of this order be placed §n each caso

( KULDIP SINGH )

/uva/

me1BER(D)
Cc{}’)‘ fic:
Gontral & A ivtraddve I'ribuoad
Princs s Heach, bow Dol

Fugiskot Houre,
Coypornicus Marg,
New Delbr 13000}
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(s.ﬁ.ﬁoxEE )/
vice CHaIfaN (a)




